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V. ^ m THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

CAT/7/12

O.A. No. 1281/93
T.A. No.

DATE OF DECISION 9-6-93

iahri Mahender jingh Narula

Shri P. L.flifnroth

Versus

Union of India & Lrs»

N one

Petitioner

Advocate for the PetitioDer(S)

Respondent

Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. N.V. Krishnan, Mice Chairman(H ),

The Hon'ble Mr. B.i.Hegda, Member (3).

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

aUDGEMENT (OBrtL)

(Hon'ble Shri N.V.Krishnan, Vice Chairnan(A)

We have heard the learned counsel for the applicant.

It is stated that the applicant uas transferred from New

Delhi Railway Station to ahakur Basti in the same capacity.

He states that ever since his appointment in Shakur Basti,

he has been receiving his pay and allouances. However,

^  for the month of flay, 1993 pay uas not disbursed to him.

On enquiry, he came to knou that the reason mentioned in

the salary bill is "Leave account not received from the

Chief Goods Supervisor, Neu Delhi. Pay not charged". He

therefore made a representation (rtn.A-3) to respondent

No.3 and has filed the O.A. on 8-6-93.

2. When it is pointed out to the learned counsel for

the applicant that this application is premature as the

representation has been made only a feu days back, he
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S8ek8 permiasion to uithdraw this O.A. with liberty to
approach this Tribunal in c ase the grievance is not
redressed soon. In the circumstances, permission to

uithdraB the above O.A. is granted and this t.A. is

dismissed as withdrawn. Considering the nature of the

grievance we further make it clear that he may approach

the Tribunal again if the An.A-3 representation is not

disposed of within one month from today.
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